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INTRODUCTION 

I, the Chairman of the Committee on Papers laid 011 the Table having 
beell authorised by the Committee to present the Report On their behalf, 
present this their Seventh Report . . 

2. On examination of certain papers laid on the Table of Lok Sabha 
during the First and Second Sessions (Eighth Lok Sabhs), the Committee 
have come to certain conclusions in regard to delay in laying (0 Annual 
Report and Audited Accounts of the Mandya National Paper Mills Limited 
for the year 1982-83; <ii) the report of Commission for Scheduled Castes 
and Scheduled Tribes for the year 1981-82; (iii) Annual Report and Audited 
Accounts of Air India and its Subsidiaries, Hotel Corporation of India 
Limited and Air-India Charters Limited for the year 1983-84; (iv) Annual 
Report and Audited Accounts of shipping Corporation of India for 1983-
84, and (v) Annual Report and Audited Accounts of Cardamom Trading 
Corporation Limited,Bangalore for the year 1983-84. The conclusions of 
the Committee are embodied in the Report. 

3. On 30 September. 1985. the Committee took: evidence of the re-
presentatives of the Ministry of Home Affairs on the question of delay in 
laying the Report of the Commission for Scheduled Castes and Scheduled 
Tribes. 

4. The Committee wish to express their thanks to the Officers of the 
Ministry of Home Affairs for furnishing information desired by the 
Committee. 

S. The Committee considered and adopted this Report at their sitting 
held on 10 March, 1986. 

6. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix-II) 

NEW DELm; 
March 24, 1986 
Chaitra 3, 1908 (Sab) 

M. V. CHANDRASHEKARA MURTHY, 
Chairman, 

Committee (n Papers Laid on the Table. 



CHAPTER I 

DEL'\ Y tN LAYING ANNUAL REl'ORT AND AUDITED 
ACCOUN'tsOP MANDYA NATTONAL PAPER MILLS 

LIMITED FOR THE YEAR 1982-83 

The Annual Rerort and Audited Accounts of Man:iya National Paper 
Mills Limited for the year 1982-83 were laid on the Table of Lol<" Sabha on 
16 ~trst. J9g<t along with a copy of 'ReView' and statement, explaining 
the reasons for delay. 

1.2 lntertns of l'O¢OrtJ'mendt{tron of the Committee on Papers laid 
oat1le T"bl~. made in pa~al'b. 4.16 of their Second Report (Fifth Lok 
51Iabha) thblC'papetswere required to be laid on the Table Within 9 months 
cN'·tae cicrse of tlle accounting year, i.e. by 31 December, 1983. The period 
of dd4ly inYOlveti in laying the Aunual R-eport and Audited Accounts for 
~ycal" 1982-83, therefore, comes to 71 months. 

1.3 In the St'atement'laid on the Table on 16 August. 1984 the rea-
sO\W for detay iii fayingilie Annual Report and AuJited Accounts for the 
yf!at 1982'8'3 have heen explained as under; 

"The Anaual Report of Mandy a National Paper Mills (a Subsidi-
dary of HlDdustan Papers Corporation) for tbe year 1982-83 was 
received on 23.6.1984. Since the accounts of the company were 
not finalised, the Report and Accounts of the company were not 
incorpora'ed in tbe Annual.Report of Hindustan Paper Corpor-
ation for the year 1982-83 which was laid Oil the Table of Lox 
Sabha/Rajya Sabha on 21.12.1983 and 22.121983. 

TbeAo.tlaI Report and the Accounts of Mandya National 
Paper Mills fOr the year 1982-83 are now being placed on the 
T"9bleof tbe'House." 

1.4 As regards the delay involved at the various stages of finalisation 
of the report and accounts of the above organisation the Ministry of 
Iadustry and Company Affairs stated as under: 

(i) Annual Account for the year 1982-83 Were completed and 
approved by the Board on 17.11.191\3 whereas the statutory 
auditors commenced their audit on 10 April, 1983 and their 
final report received on 15 12.1983, 

(ii) Annual Report and Accounts for. ]982-83 were adopted at the 
Annual General Meeting held on 23 February, 1984. 
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(iii) Printinl or AnDual Report and At;eOUDtl for 1911-13 w" 
takeo up 00 16 December, 1983 aDd priDted copieJ recelyed 
by tbe Orgaoisation 00 10 M.y, 1984. 

(iv) Tbe Ministry received the priDted copiel of the docUIDCotl 
for tbe year 1982-83 for l.yiol OD Table of tbc House OD 10 
June, 1984. 

(v) The Annual Report and Audited Accouots for tbe year 1913-
84 were laid 00 tbo Table 00 19 March, 1985. 

1.5 The Committee 00 Paperllaid 00 tbe T.ble cooliderd tbe matter 
at their litting beld 00 26 AUlult. 1985. 

1.6 The Co •• Ute. r.r. tu _. t .. t ..,..... .. tile MIM,. 
Natl ..... Paper Milli Lt •. were ....... .., tile ....... 17 Ne ...... , JJI.1, 
l .•.• fter 61 _till of elGle of t ... I.uelal ,ear, w ............... ..... 
,.n 3.5 of tllelr Fint Report (I'lfth Lok Saw..) ...... of 3 ...... ...... 
be .. Ilcleat for t.a. ,.r,OIe. It .... a lao tat. 2 _ta f ..... c..,.., 
to appron tbe ADDaal Report aM Acco..... T ...... tile 1Da1 ...... .... 
w ••• I.eD 00 16 December, 1913. Prl.ted copies wen reeel." _, .. 
10 May, 1984, I .•• It bn takeDS moa~ to ...... t tile Re ........ Acu -'-, 
Copies of tbe Report were rec.l.ed by Mhdatr)' •• 10 ,,_, 1" r ... ,... 
OD tbe Table of the Hoale. Tllese .OC ..... tl co.I ............... .... 
Table I. die Irst week of th MoaIooII s..... .r Lok S ........... ., 
delaY""t a,to 16 A1IIalt. 1914. All tbls ..... tbt tile _tter r.a ...... 
com,lIatloa of .ccHnl., 1 •• lIntIeD aad pre,and.. of .e,.n. .... .... 
threof a •• layiDI OD ~he Table baa bee. tak .. by.1I eoaeened I. a Yery 
cuaaI .aaDer with the re.alt there.... heea 'el., .t.1I at.... TIle 
(~o_lttee .re cODltralned' to ohsen. th.t tbe M ..... !'J of 1......-, and 
CompaDY Allalrs bal DOt exerclled tile .ecenSI'J .... tert ..... Yltlla.ce la 
the matter. The Co •• itt ... t ... rer ............. tbat tal. MI .... " ....... 
kee, a coatempor ... o.. wateb o.er dle"......., ............ r_1 
reportl aa' aceoaats of tbe oraaDiatlo •. at tile ...,........ ad .... 
tbat thele are laid on tbe Table wltbl. tile .U,.lated perlod .r 9 _th!\. 



CHAl'tttt ii 
DELAY IN LA YINO THE REPORT OF THE COMMISSION FOR. 

SCHEDULED CASTES AND SCHEDULED TRIBES FOR THE 
YEAR 1981-82 

The Fourth Report of the Commission for Scheduled Castes and 
Scbeduled Tribes for tbe period April. 1981 to March, 1982. was laid on 
tile Table orLot Sabba on 23 January. 1985. 

2.2 In terms of the recommendation of tbe Committee on Papers laid 
on the Table made in paragtaph 1.17 of their First Report (Fiftb Lok 
Sabba) tbe report was required to be laid on the Table within six montbs 
or the close of tbe .ccountina yellr i.e. by 30 September. 1982. The period 
of delay involved in the instant case came to about 27-1/2 months. Further 
tile MiDlltry of Home Affairs did not also lay the statement showing the 
reasoal for delay in laying the said documents on the Table of the House. 

2.3 Tbe Ministry of Home Affairs. who were asked to indicate tbe 
reuon. for not layina the statement sbowing tbe reasons for not delay 
wbile layin. tbe Annual Report on the Table of the House and also to 
state ~bether the recommendatioD of tbe Committee on Papers laid on the 
T.bIe coDtaiaed in paragraph 1.17 of tbeir First Repor (Fifth Lok Sabha) 
bad beea cOIDIDunicat.d to the Commission for Scheduled Castes and 
Scbedulecl Tribes. stated ·in February. 1985 as under: 

"The Commission for Scbeduled Castu and Scheduled Tribe. 
came into cai.lance on 21.7.1978 by Government Resolution No. 
13013/9/77-STC-I dated 21.7.1978 (Appendix). Tbe CommissioD 
it not an automous oraani.ation. The recommendatiol) of tbe 
Committee on Papers 1aid on the Table contained in paragraph 
1.17 of tbe Firat Report (Fifth Lok Sabha) is applicable to the 
.utollOmoua or,.DUatioDS oDly. In view of tbat tbe recommeD-
datioa bu Dot been communicated to tbe Commission and tbe 
statement Ibo"iDa realODS for 4elay while layin8 tbe Annual 
Report .... alto Dot laid on tbe Table of the Honse." 

2." In this CODocction the Ministry also .tated that the En,lilb 
..... of tile Report was ready on 25 March, 1983 and the lame was ICnt 
for trutlatioa oa 1 April. 1983. Botb the English aDd Hindi versions of 
ttae aeport were teDt for priDting to Government of IDdia Press on 
22 October. 1913. Howuer. printiD, of Enllish and Hindi version of tbt 
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reports took more than a year and 2 months. The Ministry ~Iso intimated 
that the First second and third Reports of the Commission had heeD 
laid on the T~ble of the House 01l22l>~ber, 19&0 l! August, 1':182 aDd 
10 August. 1984, respe<:tively. 

2.5 Re,arding steps taken to ensure timely Iayin. of tb,e ~rts in 
future, the Mini~try stated tbat tbe Report was laid on the Table of the 
House as soon as its Printed copies in both versions were received from 
the Government of IQdia Pre~s. 

1.6 As regards the approximate date when th.t Repor' of _ e_," 
mission for 1982'83 was expected to be laid on the Table of the Hous,c, the 
MiDiltry stated th&t tbe Commis!lion had not so f<l' submitted iU RCPQ.rt 
for tbesaid year to the Ministry. The SBIDe would be laid on tbc T~t, 
of Lot Sabha and Rajya Sabha as soon as the Ministry rec:ei,ect its PriA"~ 
copies both in English and Hindi versions from the CommjssiQD. 

2.7 At their sitting beld on 10 July, ISI8S, tbo C~.ai,~ O.~. 
laid 00 th~ Table considered the above mlllter and (,\c<:.idod t9 heir De 
representatives of the Ministry of Home Affairs, in this regard. 

2.8 The Committee heard the repre$C:ntatives of the MiaiIMy. g.f 
Home Affairs at their sittin, held on 30 September. 1985. 

2.9 The Committee dcaircd to k~ .. tile difference i8 tbe constitution 
ancifuocliolls of the Commission for Scheduled Castes and Sched1l.e6 
T.ribct and the Office of the CommissionM' (or Scheduled castes ~ 
Scheduled Tribes who was a CODStitutiOllaJ authority. The Additional 
Secretary of the Ministry of Home AffBirs informed tbe Committee tbat tbe 
post of the Commissioner for Scheduled Caltes Bnd Scheduled Tribes had 
been created under Article 338 of the ComtitutioD, the COQlmiSJloner wal 
appointed by the President Bad his function was 10 investigate al\ matters 
I'it1JtiPI to tbe IBfclluards provided for tee Scheduled Castes and Scheduled 
Tribe, uR4ier the Coustilution. The CGmmissioB fur Scheduled Castes and 
SQbeduled Tribes was set up by a GOyomm ..... oJutlo.. in 1978 aod the 
("nQlion. of tbe Commi5Sion broadly CCllreapendefi withtbe fenctionl of the 
Comm"sK>ne~ for Scheduled Castes Bad Schedu~ 1'",,". 'he ~reseota
bYe of tbe MlDlstry furtber !lUlled that the woniialS of t.he -ReeototioD did 
not imply that tbe Commi>&ion .... ae aU4oftelnOUI hody Dor wal there 
any time-limit Prescribed thereiu for layin, tbeir Reports bcfo(e P~li.alDent. 

1.10 Asked to stale the reaSOD' for tbl! inordia~l' "'ay,,,IM 
Report' 01 tbe CommissiQ.ll on tbe Table of tbe HOUle. i, ~~,,,,,, 
the provisions of the Resolution. tbe represeDt_tive of the Mi~ .. 1IjM 
ellpre~sing his re,rel over the delay .tated tba' be'Qr~ coompju., t.b$ ~ 
the Commission had to collect informatioD and otber ltatistics from the 
various Ministries and Departments of the GoveramcDt of IDdia. S .... 
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,G9~~(1lm.~~t~. aQ~ ,oth~J Oru~iS!l1i9~s reganiwi implCl11~f\t~~PQ. ~ tJw 
,~.9Jlttit~tio~l~fe.&Pjlrdi provid,~d for tpe Scqeqpl\:d C"stc~ lJl,d S~fie.4.\d~4 
J.ri~ ell:. no; delay inrec;eivillg tlw iyforItl~tiQn, Cratn tPe.se b~(ije.$.~rW 
t~~Jlites thc.ir final proce~~ing. trans.lation. priDtip~ etc. ~d led t.q ~~")' 
in finally laying them before Par'Lia JItent., 

+ U T,ne re.preiellt41liv~ of the Mini!jlry of }fQmC !\1f~ir,s .(hlR9tood 
.bcf.Qre tb,; Committee tbat tl\.e ComIll~9R wa,s abisbp.Qwe,c,* ·liqb 
~qAAi~~ of e.minent perSOD$, all w hom it wa~ dJ.ffictMt tQ ~~ ... 
~9~ol or obta,in C;OqlW~ance. 

2;12 1lae CoIaaiUee .... cOlleel'lHl4l to aete ttlat Plrst. Seeolld. TIdnl 
... .-..ut .. ' • .,.. of the CIt.miRe.for ScbeHW Castes aad SeW .... 
WW .. s·for tM yean Im..~. 1919011.1981'-11 UNlI9II-I1 Were laU .. die 
TaWe of Lok Sabba after aa iaordiaate 4Iclay of IS ........ 1Ii _till !4-1/2 
_tb aad 271 moaths respectively. ia spite of tbe direc:tloa coatalaed I. tbe 

GonnllDeal Resolatioa settiag up tbe Commissioa wbicb inter-alia stip"at .. 
dlat tile COlllmiuioa will submit aa ADDUal Report to tbe Presideat .etalllfll 
its actiyitles aad recolllmeadatioas. Tbe Resolutioa also ltipulates tbat tbe Aa.... Report toaetber wltb a memoraadam outllaial tbe actioa tabD OD 
die recom ...... tif)a ud explainiag tbe reDSODJ for Do.acceptallCe 01 tbe 
recHlmeadatiGIII. if aay. ia so far a. it relates to tbe Cutral GoYCmllleDt 
will be laid before eacb Hoase of Parliament. It Implies tbat tbe Report of 
die Co._sioa will be submitted aDaaally aDd aot after 21 moatbs; 27 
....... or 34 -tid, a. Ilad beeD tbe case 10 regard to Reports of 1979-10, 
UlI-l2 ... 1910-81. The Committee are co_tralDed to O_"C tbat W. 
Hlay defnts tbe Yery purpose of tbere reports s'ace tbe 8adla. 
01 tbe Comlaiuioa aad rec:olllmeDdatioD tbereof bec:ollle know. to p.bllc 
after a lapse of sueral lIIoatbs or yean aad bec:ome oat 01 date. Fartller 
_ accoaat of tbis delay. tbe Reports or tbe COlDmi .. loa, wbicb are dlsea ... 
Ia Parlia.eat. tead to lose tbeir ulue aad Importaace. TIle Reports becoa. 
stale for .'scaoi_ ia ParUameat. The explaaatioa liYeD by tbe Mlalltry 
dlat die Cemmlal_ was a bilb powered body coaslstinl o( emfaeat ,. .... 
_ wlaoa it was di8lca1t to exercise ceatral or obtai. compliance II not ac:ee-
"altlc to tile COIDmittee al ther feel tbat tbe R.alatiN wbleb "as 
reapoaalble for tbe creati_ or the CommiuJoD. bad made tbe sped8c pre-
riIIoa f. iafilll tltelr Reports before ParllalDeat aad beau the delay c:oaJd 
_y be attrllNlted to tbe failure oa tile part of tbe Mlalmy iD Ily", priority 
to W ... tter or to moaitor tbe .'frereat pIlases of work laYolyed la coa,l-
latioa. ,riatilll. etc· of tlte report aad layi81 tbem belore ParUaaeat i. t .... 
ne eo.mlttee tberefore rec:omme" tbat wit .. a Yin to IlYe time', iDfor. 
_ti_ to Parllaaeat. tile reportl of tbe Com.lnl_ for Sclaeduled CastH 
... SeWaled Tribes s_ld be laid aaDuUy OD tbe Table of tile HOIII • .". 
tlte ...... ted ti.e i.e. witbiD six IIIOIIt'" of die close of tile accoattaa year. 

TIle eo.lDlttee' also reC08mlelt4l tIlat if for aay reasoa tile A .... 
...... cauet be laid witltla tile sti,alat" period .. sis ..... , ... 



MhdItrr ....... 4 lay 011 tbe "able a Itate.eat exp.aialal tile na.... for ... 
ta"'l til. Reportl wltlda 30 claYI of the expiry of tbe prescribed ,eri- ... 
If til. Roue I. _t la SalloD at that time, tile ltatemeD t .boa14 be tal. _ 
tile TaMe "'tbla leYeD claYI or the re-alse.bly or the HODle. TIle C .... UM 
fld'" reeo_eacI tbat wblle laylal tile a.Dul Report witll delay. tile 
.U.lalstntln MIDIllry .1I0Dld also Inurlabl,. la,. tile state .. eat ex,lalaiq 
tile r....,al for 4ela,.. The COII .... ttee woul4 like to .. ake It dear tIl.t tIIeIr 
recma.ell'atlODI reaar'IDllaytD, of Annaal Reports OD the Table of Parlla-
I8ellt wltili •• Ix .oathl of c101e of ,.ear .nd for laytlll .ela,. stateme_ .. 
tile Taltle .ppl,. .... U,. to •• t08O .. OIII bodies ... otller orpllls.d ... of die 
Go,.na .. e.t. ne eo ..... ttee trail tllat the GoYernl8ellt will islae.eceNUJ 
bdtraetioal to tile Co_l.ioa for Selledale' Ca.t.. ... &c ...... TrIhI 
...... ke ,..It'" cl.r to an coatera .... 



CHAPTElllII 

DELAY IN LAYING OF ANNUAL REPORT AND AUDITED 
ACCOUNTS OF AIR INDIA AND ITS SUBSIDIARIES, HOTEL 
CORPORATION OF INDIA LIMITED AND AIR INDIA CH '\1.-

TERS LIMITED FOR THE YEAR 1983-84 

The Annual Report and Audited Accounts of tbe Air India and its 
.ubsidiaries Hotel Corporation of India Limited and Air India Charters 
Limited for the year 1983·84 were laid on the Table of Lot Sabba on 8 
May, 1985 alongwith a statement explaining the reasons for delay and 
"Review'. 

3.2 In terms of the recommendation of the CommIttee on papers 
laid lajd on the Table, made in paragrapb 3.5 of their First Report (Fifth 
Lot Sabba). these documents were required to be laid on tbe Table within 
9 montbs of the close of the accounting year i.e. by 31 Drcember. 1984. 
Thus, the period of delay involved in tbe present case came to more tban 
.. months. 

3.3 In tbe statement laid On the Table OD 8 May. 1915, tbe rea-
IOns for dely in lay in, tbe Annual Report and Audited Accounts bad heeD 
up)ained as under: 

"Acoordin'to the reco~meDdations contained in paragrapb 3.5 
or the First Report of the Committee on papeflliaid On the Table 
of tbe Hause. and the instructions issued by Government in pur-
suance thereof. tbe Annua) Report and the aUdited accouns or 
Statutory Corporations and Government Companiel are required 
to be laid on the Table Of the tolc Sabba and R.ajya Sabba witbin 
nioe month. of tbe clole of the accountin. year. The Annuat 
Report and the Annual Accountl of Air India and its lubsidialiel 
for tbe year 1983-S4 sbould therefore. normally have been present-
ed to Parliament before 31st December. '984 and parliament not 
bavins been in IeSBion in December. 1984. aad tbe sellion buin. 
been held in January. 1985. tbe Annual Report and Annual 
Accounts of Air India lind its !ublidiarie. for tbe year 1983-84 
should normally have been presented to Parliament durin, the lei-
lion beld in January. 1985. 

Immediately after tbe close of the financial year. appropriate 
.elion was initiated by Air India for tbe finalisation of tbe aanual 
Report aad accounts for the year. The lCCOUat.. after approYal 



I 

by the Board of Directors of Air Iodia on 27th July. 1984 were 
forwerded to the M __ • Audit Board and Ex-Gllicio Director 
of Commercial AudIt Board on 7th August. i 984· The ccrtifiod 
&8bOu6h tthd sad4t *epof'tt~ Wft~. bo .. ef'et.ttccI' .... from 

. ~ut1itcMy 011 1~1t P~brlttty. 1985, llftet'ttlticb-llctiOb ...... 'teflen 
for fl1e printitl1 ()ftbe doelftntnts. THe printed ~ dhae-
annual RCPdtt aut! Accotmts of Air {tuUa 'COtlfd bIe made available 
to the MinilKy ollly on 15th March. 1985. Th. Audited Acc.unts 
of Hotel Corporatioa of 'Iadia Limited were a_opted by tbe 
General Body.Gf tbe Company on lOth December. 19$4 while those 
of Air India Charters Limited were adopted on 29tJa Sephmbor" 
1984. Due to the delay in the case of Air India al e&plaiD'" 
above, the Accounts could not be laid on the Table of Parliameo 
ddriu .. t ........ iou hekl iD hoaary. t986. 

Tbc oopies' of tbe Anaual lleport and Accouau of Air lDd~ ADd 
of tbe AnDual Reports of Hotel Corporation of India Limited &Dd 
Air lI,dia Charters Limited are, therefore. now beiDllaid on tile 
Table of both the Houses of Parliament during the current Session. 
A review by Government of the performance Of Air India &Dd' its 
subsidi'Rrles dUrin, 1983i.R4 is allO bt''''' l8'id before' both "ttules 
'II'~I witt! tbh stflehieDt ell,WUlol tbe cWay in hl,jl1l dad.,.,.,. 
on the Table." 

).4 OJ) 20 May. 1985. the Miaistry of Tourill1l and CivU Aviation 
(Otpartm.at of Ci\·jl Aviation)wore requested to furnish informMion repr-
""'1 til dBtes whoo the Annual Accounts of Air ladia aDd its subsidiaries 
Ht*I Corporation of bd~ Limited and Air lodia Chuters were oompilecl: 
(it) ~e ... ~e1t1 for takin. more than 6 months in completin, tbe audit by 
A.sitors (the account. wore tent for auditing 011 7 Au&U&t. 1984 and recei-
ved back oa :!5 Febr ... ry. 1985) and the follow up action taken in the 
m .. Uer; (Mi) datel wb.n ADoual Report aDd Audited Accouou were ICnt' 
tor ""nsMtion into Hindi and time takeD ill it; (iv) dates when final 
Auullteport aDd Audited Accountl werc ICDt for translation iato Hindi 
.... ticoo takea ill it; (iv) da\es w~n final ADnual Repolrt and Audited 
AeooU1rt' of Air lad1a aDd iu lubsidlaries for the )'CAr 1983-84 were sent 
for printina- TlIo Miai.try of Tourism aDd Civil Aviation in a commllni-
cation dated J3 June. 1985,IVe the following informatioD in cbronolOIi-
cal order: 

('i) Draft &«Oil,", of Air Wi. for the yoar 1983·84 were com-
.piW aM ..... IU., 00 aaod I .. e. 1984 and were au_itted to 
Government Audit on the same date. The accounts were approved 
by tho Board of Directors of Air IDdia on 27th July. 1984 aDd 
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welC lubmitted to the Governmeot Audit on 7th AUJUIt, 1914 
whicb is weJl in advance of tbe stipulated date of 311t AUIUlI. 

f. 10 far .. Annual Report of Hotel Corporation of Jodie 'or 
. the yoar 1983-14 is conceraed, it wal placed before ita Board ia ita 

'" 16th meetiDI held on 9th November 1914. The Annual Report 0' 
Air India Charters Ltd. for 19&3-84 was placed before the 611t 
Board mcctin, of the company held 00 4tb September, 1984. 

(ii) AI reported by tbe Audit Board certification of Air India's ADDual 
Acc::ounta for 1983-84 was withheld in the Board a. conlideradoD 
was beiolgiven to tbe question of detailed audit of certain tr ..... • 
mob.. The iliac ha. since been sorted out by the Board and it 
would ItOt affected tbe timely certification of accounts iD ,...,. 
year. 

(iii) A (iv) Tbe Annual Report of Air India il required to be IODt tor 
laying in the Parliament alooJwith the AnDual Reports ot h. 
Subsidiaries i.e. Hotel Corporation of India Ltd. and Air India 
Chartera Ltd. in ODe volume. 

The certified accounts of Air India for 1983-84 were received by 
Air India on 27 February, 198~ tbou,h tbey were received hom 
tbe Audit 00 25th February, 1985 in this Ministry and were.at 
to Air India on the same day by thil Ministry. Thereafter, com· 
bined annual reports of Air India. Hotel CorporatiOD of IncUa, 
and Air 'ndia Charters Ltd. and audit report tbereon printed in 
Engli.b and Hindi were lent to this Ministry by Air India OD 14th 
M1rcb. 1985 aDd was received in tbi, Ministry on 15th March, 
19&j for beiDg placed before the Parliament. The interveniD, 
period can be deemed to have been taken for tranllatiOD into 
lfiadi aad tbe printing." 

3.S '(be matt.:r was considered by tbe Committee on pape,. laid on 
tbe Table at their sittin, held on 17 December, 1985. 

3.6 ..... C_lttce _e tllat tle A_ltr. Ac:eoaDts of Hotel C ........ 
.. ., IMta Ltt. ... Air I.... Cllartns LI.lted were aNpt""'" 
n.,.dh'e G ..... I "In _ 10 DeedlHr. 1984 ... 29 Sept __ , .... 

. .,... 0 -Uce fall t(l lllldent" tlte rea ...... , tlte ."1," .ceS.1Ii 
............. plac .. befoH tile Geaer ...... In or tile ............. 
.... n. Ca "t..... .. Bite tile GoYernaeet to 10 _, I .. r_ 
Ic __ .It .. , .. ~ tile acconU ltefore tile Gneral Wlea ... ~b 
,.atlve .. cps t. ell_lute aac:1t t." I. '.t.re 

3.7 1M c...lttee Mte tllat tile ..... 1 acew8ta of Air 1Mb ,.. 1M 
,.... UI3-I4 wen ~,nN a" were ....... N t. Gften.nc ..... _ . 
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7 A.p.t, .1914. ThenartH tile A..u Boar. took .... 7 ...... i. nrtI-
IeatiOil of iTae .. I •• edaM ••• eOJlJlctet~tlh ....... H to .' .... ., 
.daRed .... It of certain tr ..... ctIO". De CodUDJetH &ho tbU fllat .ltMr 
'tltf MlllltrJ ., T....... ... Ci ... AT& ........ Ab-"'''~" I. tile 
"tel' ..,. .. dlh ,etl.. to ... ,. t_ certl8catlue of tltea.e. ' ..... ted ., 
A6IRt ...... De ... trate.t tIM, mere W ... · _ .... ,. .... lie ,.n .f 
AIr.1"d" In IObmfttiftg It •• cconb to the A~ 'Oft ~ ...... er ...... 
tile .. 'Of the r6pOftllbliity In tbe abteate of 01fbllo ... , *tit. fit to l..,rea 
.... tbe A.alt 11M .... the 11ft' rot terflfltldiva of tile ................ , 
to ..... te their 1.,1111_ die T .... ., tile .... , ...... . 

3.8 The Comalttee lad f,.. the lefor •• U_ .. pi..... t .... tllat 
.dIe Mi.lstry of Tourl_ .M Ci,1l Ad.tioII wbldt .... ........,.tl .. I' ra· 
poD.lble did aot .Iso t.ke laterest to ..... tbe certlflcatiOD of MCOODtI ... 
bJ' A.dlt Bo.rd wltboat .ay lOIs of tlme. The Co .... lttee feel tllat .... , 
eOata la ... be.a •• ol.ed. l.atll. Mr.lltty bMa "ane., ••• ftil!, ~ ..... tile 

, ibttet 'tt1t1l (be Co",..a, .nd .1ICHt. ' 

3,9 10 'lew of tbe forelolnl .... ee .. ttee ........ t. Ue1r earlier 
reco .. mead.tloal co.t.iaed fa p.r. 35of tllelr Fint· Report (mtll Lek 
s ..... ) for adoptlal • time schedaled 'or loall.l .. tile report. ... aeeout, 
of the Covernment oq.aJ .. Uoaa •• d bope tht tile Mlal.try of tMrl!o." 
0.11 A,i.tion wou'd t.ke ap for completloa of varicrin .tales Ia,"'-
.. rr.ble mt.lUre~ to eaforce • tI .. e boaad 'rogr ..... e to eM.r. tI*I,I.,I. 
orfhe AnDu.1 Reports lad Audited Accouatl of the Alr-lall .... Itl ... 
'eidla'l'lesTtz" H6te' Corpor.tloa of 'adla .. d Alr·hadla e ... rt .... 1. .......... . 
fte T.bl. of the IloUH. 

3,18 De COIUliUlee recall tt.t""-I tlMinhitto Alr-..... , E __ ., 
I. No ... her. 198~. tIM oIIelah of A .... I .......... ,.... t.... ....... were 
.. taaUons wblcb were tot.lly be,ond tile cell .... of Air...... I." .. tter of 
.,poIntmeat of Auelltors wblcb w •• Dora.lI, dODe.t the Jut -.at Jest 
belore tbe clo.la~ of tbe FIDUcl.1 year. 1'Ite C ... tttee feerdlat wit" • 
'lew to .1I1I"n.t1al lb ••• 1.y iD .udltl ... of the Ace....... Air-I.... ....... 
QI~c:II lite ADdU Boar' well ia •• ,.... to.1IAft tW'" ,A.en are 
,HpolDte4 bdore tbe dOle ., the .CCOftIi. ,.r facilitatla& "he,,,, .... 
.. eomaence In U_e. TIle Mi.iatry of T ......... ad ATi ..... ...... 
• 110 keep. coate_pors.eou wateb at tbe ,arion ...... 01 flU ...... . 
.report .... 8CCMDlI of Alr·lu." ... It. ..bsWtarI.. WIaIa ......... ..... 
• ,.ccouts, tJae MlailU)' sItoaW tate., tile ... t.e.d ..... ..,: .. t .. .. 
A ............ for .ppolat .. Dt of .... t .... at tlte ............ . 



ClMPTQ. IV 
DEL" Y IN LA YINO THE ANNUAL REPORT AND AUDITeti 
ACCOU,~ts OF,SfUPPlNO CO(WORATIQN OF4NDI~FOR 

, , 1983-84 

. rn.e Ana .. ' aepen .ad Audited Accounts of Sblppill, Corporatio. 
or ..... ,,.,198J-84 were laid OIIb Tlble of Lok Blbbaon 9May.·ttlJ "'D, with .~,,'. 

4,2 IIJ,.rJqA,Qfthe rl;(olDm~dati9n of the Committee on Papers.lsJd' 
OJ tJlc Table. ~~iA par4.rapb 3.Softheir First Report! Fifth L9k Sjlb~a); 
~ Jlapcn, wcrr; r$irCf;i to be laid on the Table of Lok S.~ha by.3,_ 
~~[. 19V,. i.e. withip 9 ~Dtbs of dose of the Accounting yeaf.Toys 
tbD) "",jod of delay involvcd in the, currept casc worked o~t th\lf t,q 4 
_DW· ' ,. 

4.3 Id 'lae.clelay ttalenteDt.the rCalo .. for Oalay bad beCII eJiplaiMd 
', ... "~r .-

otl'be cbroDaiollical, order oftbe evont~ that. has caused delay 
itt "),illl of the Auaa! Reporl of SCI for the ,)'car 1983-84 ia 
.... bela.: 
1. Dale on which accounts were finalised and 

submitted to audit 
2. DUfJtioD of audit 

3. Date of illue of audit reportbr Ibe.Comp-
uoUer .. 41 Auditor Oeaeral of India 

... Date or ADltual General 'Meeting of 
SCI 

S. Ti~ takc ror prinlina. of English and 
H..,4i versioDs 

L a. Hw.biIctl ptiJlAed copi~s qf EnSlish 
... 1JiII~ VcrSigDs o( the Annual Reo 
,lMtfl wel4..,..tby SCllOGQ.verlUUCnl 

11 

20.9.84 

20.9.84 
to 5. ]0.84 

9.11.84 

30.11.84 

For English ver-
sion 92 days 
(from 28.11.84 
to 28.2.85). For 
Hiodi venion-61 

days (from 28.11.84 
to 29.1.85) 

5.3.85 
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"ID view of the above facts. the ADDual Report of the ShippiD, 
Corporation of IDdia Limited for the year 1983-84 could DOt be 
laid on the Table of both the Houses of Parliament durin, the 
last _ioa." 

4.4 On 22 May, 198', the Ministry of Sbippin, and TraDSpOrtwere 
requested to furnilb information re,arding (i) reuons for not finaliling 
tile accoUDtl aod tbeir lubmillion to Audit by the ea401 Juae, 1984.(i.e. 
withio tbree montbl of tbe close of the acc:ountin, ~e.r, . 81 recom .. V'~,., 
b, tbe Committee); (ij) reasonl for taking more than three moDlha .. 
,rintin, the Enpilb version of tbe report and accoun~ whereas in case of 
tbe Hindi verlion it toot only 61 days; (iii) reasons why tbe Ministry co,uld 
Dot la, the documents on the Table at tbe beginiD, of the Bud,el SelaioD 
wbicb commenced from 13.3.198S, wbile the Ministry was in poueuioa 
of tbe documents as early al on S March, 19a5; and (Iv) tbe present poeitlw. 
wltb reprd to finalisation of reports and accounts for tbe year 1914-.,:· 
ne Ministry of Shipping and Transport in a communication dated ,., 
Juae, 1985 ,ave the followin, iDf\)rmation in cllronoloaicaJ order; 

(i) "SCI il caterina to more than 200 ports tbrou,hout tbe world 
aad at least two monthl for readerin, voya,e aecounts to 
SCI are required as tbe a,eots bawe to w&it for tbe au .. from 
the various parties before preparation of the vo,. tICCOuntl-
SCI have also to receive a number of documenta from oyer 
ISO veueli plyin, All over the world. This prOCCll of 
receipt of all documents takes about tbne montbs from the 
clole of tha accountina year and in spite of SCI's belt eDdea-
vour, furtber)/3 montbs arc required to finalise and submit 
tbe record' for aduit. 

(ii) Order for printing Annual Report 1983-84 was placed OD 
28tb November. 1984. However, printin, could atart only in 
first week of December, 1984. Remuneration statement UDder 
Section 217(2A) of Companies Act contains more tban 6000 
names. As material for Hindi Report is to be tfaDllated 
from Eo,lish version, it took about two montbl for IOniDl 
translation of lemuneration statemeat. At tbe time of anal 
readinl wben tbe entire material wa, reccived from tbe Preu, 
it.wa. found tbat some portion of remuneration statelDCllt, 
bad 'till remained to be printed. The material for tile miasia, 
portioo W"I liven to the printers in January, 1985, Tile 
printers could not print the Annual Report immcdiat~ly due 
to workload af other clients. However. to aYOid such delays 
10 future, the SCI is proposio, this year to "'''c remuacr-
atiou statements compiled in advance witbout w&itinl for 
i.alisatio. of accounts. 
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(iii) Due to the unavoidable circumstnnces explained above, this 
Ministry cou!:.1 get the 34th Annual Report for the year 
198~-84 from SCI. Bombay. (lnlv (In 5.3.1985. SCI. however. 
had not given reasons for delayed submhion of the Anoual 
Report and this had to be called for from SCI. Though, SCI 
furnished a reply, it did not contain the cbronological order 
oC events that hld caused the delay. This necessitated a back 
reference to SCI and complete information was received only 
on 11.4.19l!5. After authenticati-?n by the Minister. the 
documents were ~ent on 2.5.85, to lok Sabha Secretariatl 
Rajya Sahha Secre:ariat fJr laying on the Table of Rajy. 
Sabha'Lok Sabh:t· Every care will. however, be taken to 

. avoid such delay, b future. 
(iv) As mentioned ilt (il above there is some inherent problema in 

finalisa!ion of year Iy accounts of a Shipping Company of the 
size of SCI. However. this year 191W-85, the SCI ba. pro-
grammed qUite in advance to finillise the anuual Iccountt hi 
consultation with their Statutory Auditors and the ADnual 
Accounts are expected to be presented to Audit by the first 
week of September. 1985." 

4.S The moltter was con&idercd by the Committee at their IittiD, 
held OD 17 December, 1985. 

".6 TIle Committee DOte tbat one of tbe reasons for delay i. ",.DI t .. 
AMul Report aDd Audited Accounts of tbe ShippiD& Corporation of ..... 
f. tile ,.... 1983-84. was tbat the COJIIpilatiOD of lCCoaats took aboat 7 
~ .. aptast 3 IDOIItu prescribed lIy tbe Collllllittee OD Pa ... IaJd _ 
1M T .... ,. tile purpose Duri. their ,is its to tbe 08ice of tbe SId"I. 
Cwpentloa .r ludia at Bombay ia No,ember, 1985 .. the olBelal. of t." 
c.,entIoa W explained the Committee aboat tile labere.t proltle .... die 
.... lNdN of a .. ul accolIDts of tbeir Compaay wbicb w •• It.- Ja tile 

...... or Earope wltb world-wiele operation. The Committee b.d alao beea ......... It, tlte repre.eDtaliYes of the Corporation tbat tbe accoaat .... tIM 
u..aetkN15 or dUrerCllt ports were heln, rec:ei,ed late aDd a. sacb tile a ... 1 
...... CCMIId'DOt H compiled by the Corporatioll witltln tbe aecialM time. 
'neJ lad ~r .tated that tbe aDDaal report a" aadited ec:coaatl for th ,.ear i.e. for 1984-85 wa. allO likely to he delayed I. their .r .... t ..... to 
Parlla8lellt _ accoaat of tbe aforesaid reaIOD.. lbe Comm.ttee feel tlaat tile 
.. Uer aeecIs .. re serlous aUeDtion and e.ort. sheNa.. be .. d. by tile 
c.poratioll all4l the Miailtry to elimilllte the delay. ia the receipt of da • 
..,. aCC08a" b, issulat luitable iutractio.. It 'arion ltal. •• 
eIIm-dIII tile proc:etIaral delays IU .. to e ..... e .reHlltatloa of ..... 1 ,e. 
....... aM1ted aceo .. ts or tile CorporatieD te tile Hoae wldah, th pre-
c:riW perIeI of aiM ...... after tit. ciole of tile aCCOlllltl .. , ..... 
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4' TIle Co...uttee alto DOte tllat the otlter factor wJUdi I" to tIeIa, 
fa laJbtt 'lie ..... 1 rqlOl't .114 audited 'ecoaDtl of tbe ~ far 1!113-
I.e w .. tlte ti., '.yohed jD pri.ti •• of tItose doeaIIle.ts. I. tIda a.aecdGe 
tile eo •• IUM woahllike to IDyite .tteDtioa of tbe MI.iJtrJ of SIll ..... 
... Tr ...... to tltdr rlCOmmeDdatioD made iD p.ra 2.14 car daeu nJn 
Ileprt (Fiftb Lok S.bba) ,reHDted to Lot S.bIa. OD 30 ' .... t, 1976 wllere-
ta it ... .b.e.ea IUlluted tb.t ID ca*e tbe priDted copiel of tlte doe_eats wen 
DOt readJ iD time. cyciOityled copies of the repcarll aD. acc".tl .. lit .. 
lal. OD lite 1 able of the HODse. Tbe CoDJJDittee woDlel, tberefore, Uke t. 
re-lt .. te tbtlr aforu.W rlCOmmeDUlloa tbat wJtb • view to ayoid 'elaJ. 
cyd.ylc.d COfi" of tbe reports ... y be laid on tbe Table of tM HOllIe. 
Ho"Jfer, tbit lbollid Dot become a rClulu fe.ture aad elort ...... Id be .... 
to •• ke ... n.ble priDttcl copies of tbe doc:uDleDt. to .. embers •• earlJ .1 
pe .. '''''. "ut in DO CAH later t ..... IQODtb .fter tlae 1Ob .. ISlloa of tM qe ... 
-.,.,. report. 

48 Tbe .co •• It&ee _e 'laat tbe MIDiltry of Sltippl .. altd TraDa,.. 
'14 "lay the ..... 1 report aDd _ked accQlUlt. 0' tbe Corporatioa 'or 
tIIe,~ 19I1-84oa tIt.e TaWe of dte Houae at 1M beailUlia. 0' tbe Bacllet 
S ........ leIa .... c ... UQeoc:ed froDl13 Marcb.I98S, "bere.1 tbey were I. 
poeHAlon of tbe 1.ld dOCDmeDts •• early a. OD 5 Marcb. 1985. Tbe CO •• -
Ittee .re DOt cODYiDced "lth tbe explaD.tioD of tbe MiDI.try of Shippl .. a" 
Tn_,.rt 6at tltey bad to .wait tile reatOll. for dela,ed .... 1 .... of 
..... 1 report from tbe Corpor.tioa. Tbe CODlmittee feel dial .... die 
Ml.lltfJ beeD ,I.neat _Del .cted wltb more foresilbt .ad llad re.lacI. tile 
C.,.,.dOD "ell before tbe expiry of tbe Icbedaltcl dme of I.yt .. tIIoM 
cloea.eDu In tbe T.ble of tlK' HODle, tbls sltaatlon could have bee • .., ..... : 
TIN Co.mlttee. tberefore, rtcODlIDeDd th.t tile MiDiltry of SIat"I ..... .. 
Yr..spot't .IMI the Corpor.tlOll shODld tb: respoMiMllty at a MIller ..... 
~,e strict compll.nce 0' tlte reco .... ,acI.tiODs or tfIe c...Ittee ..... 
• ytew to .b~lclte 'el.y I. I.ylnl tbe l.n •• 1 reportl I.' .aclUIf aceHIIb" 
tit. Corporatioa.ln fatar •• The Committee .1 .. reen.lBllld t .... tile M....., 
of SItI"hIc IDd Traaaport llIo.ld I ... e iatnlctfoDs to or. I ....... 
Yra ..... rt aDelertakl ... ueler tlteir control that If tltere II del.y" f ..... 
...... Aaaa.1 Reports .nd •• elUed .ccoa.t. 'or bellll 1.ld oa tM T8IIIe .r 
tlte Hoa'lI of P.rU,.UDt. tlley should 5Im.lta~0UIIy fllnllslt f .. ' r~ 
for 'elIY .Ion. wltb tlte Au .. 1 Report .ad ... Itlf aceoata _ .. 
• IC"'~ of cama. of tile alaleaeat of re.!JODI later on I ......... 



CltkPT~. V 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF CARDAMOM TRADING CORPORATION 

LIMITED, BANGALOitE FOR 1H~ YEAR 1983-84 

Tbt Aeaaal Report and Audited Accounts of Cardamom Tradilll 
Corporation.Limited. Bangalore for tbe year 1983·84 were laid on the Table 
ort6)r Sabba on 17 May, 1985 atong with a 'Review'. 

S.2 hi tlltms of recommendation of tbe CoMmittee on Papc;rt laid OD 

tile Table made in pJraaraph 3 5 of their First Repo:t (Fifth Lo" Sabba) 
ell .. papen wOlre required to be laid on the Table of Lot Sabba by 
'31 8rJptember, 1984, i.e., within 9 months of close of the accountina year. 
Thus, the peFiod or delay involved in the current calC worked out to about 
4-112 months. 

S.3 In tbe delay statement. the reaSOlM for ~lay had been nplaiaed 
'U' aader: 

"The aDnual report and audited accounls of tbe Cardamom 
Trading Corporation Limited, Banlulore fot tbe yt'ar 1981-84 were 
ptaced before the Annual Oeneral Me-eliDa held OD 14th December, 
1'984 for approval. The printed copies of tbe Sfmtwere received 
in tbis Ministry on 11 th Marcb, 1985. 

In lk above circul1li'" nces, tbe ddlaywu GlIMoi'able. 
ADCieipath., delay in .ubMission of tbe eove mendoded reports, 
• delay Ifatement waS caTlfer laid on tbe Table of Lot Slibba on 
23rd hOGary, 1985." 

5.4. On 24 May, 1985. tbe Ministry of Commerce were requested to 
fudisb ioformation on certaio points. The pointl on whicb information 
... aouJllt and replies of tbe Miniltry were received tbereto are al 
IID4er :-

Po"'" 
I. Date. when 

(a) The Annual Accounts for 1983-8-' 
wal fiD_lited and giveD for 
.uditiol; 

(1,) The _tutory auditor were 
apfOinted; 

IS 

Replies 

The ADnual Accounts for 
1983·84 were fioalised on 
9.4.1984 and were given 
for audilial on 20.6.1914. 

Statutory Auditors WCfe 
appoioted on 29.5.1984, 
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(e) The draft audit rcport was rceei-
ved and after resolving tbe doubts, 
if any, returned to 1M Auditors; 

(d) The final Audit Report Will made 
available to tbc Corporation. 

II. Reasons for bolding the Annual 
General Meetin" as late as, on 
14 Deeember. 1984. 

III. <a> Tbe time involved in printing tbe 
Annual Report aad Aeeountl 
(Englisb>. 

(b) Timetaken in translation of 
Aunual Report Ind Audited 
Aeeounts in Hindi and printing 
thereof. 

IV. Reasons for tatin, more tba, two 
mooth. in l.yinl rbe documents on 
tbe Table. (Ministrr was in posselsion 
of tbe documentl on II March. 1985). 

Draft Audit Report was 
received on 25.9.84 aDd 
tbe same was returocd to 
to the Auditors on 
9.11.1984 . 

Tile final Audit Report 
was made avail"ble to tbe 
Coporation 0115.12.1984. 

Tbe reaaons for delay. ia 
h(llding tbe Annual 
Gcneral Mceting WII tbat 
tbe audit of Accoaats 
was taken by tbe Member 
Audit Board Duty in 
October. 84. 

/' The ti me involved in pria-
ting the Annualltcport 
and Accounts :(,Snpalt) 
was three months. 
Time taken for trans-
lating into Hindi and 
printing tbereof wal 
three months. 

The Annual Report and 
ADDual Acoounts were 
received iD tbe Ministry 
on 11.3.1985. The review 
cf the activities of GTCL 
was prepa red in En&liab, 
submitted for approval, 
forwarded to Hindi 
Section for its Hindi 
version. Then submitted 
for authentication by tbe 
Minister of State After 
completing all tbe for-
malities. the accountl 
were a'Vailable;n tbe 
secti(ln on 85.1985 wbich 
wele forwarded to tbe 
Lot Sabba Secretari .. t Oil 
9 May. 1985. 
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•. The preleDt position In relard to 
AnDual Report aad ADaual Acco..c 
for tbe ,ear 1984-15. 

The ADDual Jleport aM 
ADDua) AccouDtI tor 
1984·85 are uDder pn-
paraMon and wi1l be 
ready by I S July, 1915. 

5.S. Tbe Committee on Papers Laid on tbe Table considered tbe eIIoYe 
matter at their .iUin. held on 17 December. 1985. 

5.6 ..... o...atee lIOte t ... t the ABaul Report." Aadlt.. Acceata 
..... <JaM F. Tradl.1 Corporatloa Limited, ......... lor tile , .... 
1913-84 were 1.1el oa the T.bIe 01 Let Sabba .Iter • del., 0' ..... 
"l -.mtIls. The Co_lttee regret to obse"e th.t the del.y stateIDHt .... 
alODJWttla the .bon doea.eats, did DOt lpell oat .ay I........,. ........... 
tile tt.e tak ... t y.rloas stales of proeesalal the report ~ ... cc:oats. ,... 
C ... lttee feel that JIae Itatemeat .... bee. prepareell. a nry ea ... 1 ..... . 
... laid •• the T.b1e 0' tile Boase for the lAte of lo ..... lIty. Tbe 0. .. .... 
HecI_reIly atrees t ... t It II DOt ntllcleat to Iacllcate la the stat ..... .... 
reueu for del.y ca •• ed la the M .... try .Ioae bat sboalel clearly .,.11 .t ... 
step_ stqes where del., bad oecarred aacl the,...... t....,l. ~,.... 
tIeD of aceoaatl, their •• b.lsII. to A .. lt, recalpt 01 draft AaGt 
Re .... t, replies .. hea to A.dlt ,.edea, ree'" of Anal ADdlt Re..-,t, 
traaal.tIoII ... prJ.tllII of A .... I Report .... A.d't" Aeeoats, etc. etc ... 
the c.se •• y be, .. that the Boase .lllIt be la ~ to n ... d.'" 
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APPENDIX I 

MINISTRY OF HOME AFFAIRS 

(GRIH MANTJtALAYA) 

New Delhi·1JOOOI. 
Dated: 21 July. 1918 

30 Asadba. 1900, 
RESOLUTION 

No.' laO 13/9/77-scr-1 
.~ ,. ~ . 

Arti~le 338 of' the ,Constitution. provides for the appointment of a 
Sp~l;iill Officer for the Scheduled Castes and S'cheduled Tribes who,i.~· 
c,ruu-ge4 witiJ the duty to inv.estigate aU matters relating to the safeg,:,ards 
pr".vided for the Scheduled Castes lind Scheduled Tribes under the Con-
stitution an~ to report to the president upon the working of these safe-
~~~4s a~. presc~ibedintervals. Ip pu,rsuance there to, a Special Qffiter,' 
c~mmo~ly XnQWIl as C01l]missioner for Scheduled Castes and Scheduled(, 
TJJbes. i~ ~ppointed by the President from tim,e to time. Consideripg. the 
m,~nitude of the ,Problem, the Government are of t,he view that in additi09 
to. tqe" functioning and . authority of the Special Officer. these matters, 
s~Rulq appropriately be entrusted to a high level Co~mission consisting of 
persons of eminence and status in public life. The functioning of the 
c<~~mission will not be \essening the authority of the Special Officer. 

. \ ,,2. Gover.nment ha ve,.accordin&lY dccidedto sei up a Commission for, 
t~.l)llrpose which 'hal t consist of a Chairman and not more than four 
otbertdembers. including the Special Officer. The term of Office of the 
Chairman and the Member of the CO,mmission will not ordinarily exceed 
t~.r~ec: years. 
,,i'J. The headquarters of the Commission will be located at New qelhi. 

4. The functions of the proposed Commission will brC'adly eona-
p>ond with the funcHons at present entrusted to tht> !.pecial Officer '-lIder 
Article 338 of the Constitution and will be as follows :-

, ' 

: ;(i) ToiBvestigate all matters relating to safeguards prMded foc. 
Scheduled Caste& and Scheduled Tribes in the Coastitution. Tbia 
would. inter alia. include a review of the manner.io wbich rcsc~
vatiollS stipuiated in public services for Scheduled Castes IlAQ. 
Scheduled Tribes are. in practice, implemented. 

]~ 



(ii) To study the implementation of protection of Civil Rights Act, 
1955. with particular reference to the objective of removal of 
untouchability and invidious descrimination arising therefrom 
within a period of five years. 

(iii) To a~ertain t~e"ioCio~conomie and.other relevant circumstances 
accounting for the Commission of offences against persons belong-
ing to Scheduled Castes ud. SebeduledTrihes with a view to 
ensurina the removal of impediments in. the laws in force and to 

, recommend appropriate femedjal meaSUles including measures to 
ensure prompt investigation of the offences, 

(iv) To enquire. into individual complaints regarding denial 6f any 
safeguards JKovided to any person claiming to be Scheduled 
Castes and Seheduled Tribes. ' 

S. ·The Commission will devise its own procedure in the dischat'ge of 
, its ftIQctions. All the Ministries and Departments of the G0vernment of 
I.dia willrur~ish such information and documents and provide suchassis-
tance as may requlrt:d by the Commission from time to time The Govern-
ment of India trusts that the State Governments and Union Territory 
~ministrations and other. concerned will extend their fullest cooperatiau 
aDd assittance to the Commission. -.... ... 

6. The Commission will submit an Annual Report to the PreSidett 
dJtailing itsaclivities and recommendations. This will, howevei;. nQt 
preclude the Commission from submitting Reports to the Government G 
any lime they consider necessary on matters within their scope of worIC'. 
The Annual Report together with a memorandum outlining the action 
taken on the recommendation and explaining the reasons for non~:acce

plance of recommendations. if any. in so far as it relates to the C~ntral 
Government will be laid before each House of Parliament. " 

ORDER 
Ordered that a copy of this Resolution be commurticiiited to all 

Ministries and Departments of the Government of India; State G<lVern-
ment.S and Union Territory Administrations, etc. ,,' 

Ordered also that the Resolution be publisbed in the Gazette of India 
for general information. 

• I 'MI-
(B. G. DESHMUKH 

AbDITIONAL SECRETARY 
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